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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH. KOLKATA

ORIGINAL APPLICATION NO.77/2021/EZ

IN THE MATTER OF:-

RAKHINI MIPI | ...Petitioner
Versus

STATE OF ARUNACHAL PRADESH & ORS. ...Respondents

ADDITIONAL AFFIDAVIT BY THE RESPONDENT NO 4. NATIONAL

HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION

LIMITED.

I, AX. Jha, aged about 60 years, son of Shri Srikant Jha working as General
Manager (Tech.) and authorised representative of the Respondent No.4
Company, having my work place at National Highways & Infrastructure
Development Corporation Limited, 3™ Floor, PTI Building, 4-Parliament
Street, New Delhi-110001, do hereby solemnly affirm and declare as under:-

1. I am the authorised representative for the Respondent No.4 Company in the
above-mentioned matter and I am acquainted with the facts and circumstances

of the case as derived from the records and hence competent to swear the

present Affidavit.

from the records.



2.

3. Without prejudice to the rights and contentions of the Respondent no. 4
NHIDCL it is stated that vide letterdated 18.04.2022 the Respondent no. 4 has
submitted application for consent order for period of two years to Respondent
no. 6 Arunachal Pradesh State Pollution Control Board.The true copy of the
letter dated 18.04.2022 is annexed hereto as Annexure R/1.

4. Furthermore, it is submitted that vide letter dated 13.04.2022 the answering
Respondent no. 4 herein has paid penalty amount of Rs. 3,28,68,750/- only to
Respondent no. 6 Arunachal Pradesh State Pollution Control Board. The true
copy of the letter dated 13.04.2022 is annexed hereto as Annexure R/2.

5. That the averments of the facts stated herein above are true to my knowledge

and belief, no part of it is false and nothing material has been concealed

therefrom. o s

49 may 2022

I, A.K Jha, the above named Deponent, do hereby verify and state that the conte‘ ts
of the Paragraphs No. 1 to 5 are true and correct to the best of my knowledge and
belief. No part of it is false and nothing material is concealed therefrom.

Verified and signed here at New Delhi on this day of May, 2022.
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NATIONAL HIGHWAYS & INFRASTRUCTURE DEVELOPMENT CORPORATION
LTD.

Ministry of Road Transport & Highways, Government of India

Office of The General Manager(Projects): - Anini

Anini, Old Bazar Anini, Near District Hospital, A.P. Pin:792101

Email: gmpanini.nhidcl@gmail.com

BUILOING INFRASTRUCTURE - SUILDING THE NATION

ANNE XURE(R/L.

NHIDCL/MISC/PMU-Anini/2020-21/Vol-1l/ }'5’3 7 Dated. 18.04.2022
To,

The Member Secretary,

Arunachal Pradesh State Pollution Control Board
(Department of Environment & Forests)
Naharlagun, Arunachal Pradesh

Subject: Regarding Submission of application form for Consent Order.

Ref: - Member Secretary, APSPCB letter No. APSPCB-725/2021/NGT-EZ/4661-63;
dated.14.03.2022

Sir,
Please find enclosed herewith duly filled application form for Consent order for

period of two years.

Thanking You,

Yours Faithfully

/ i Handique)
General Manager (P)

PMU-Anini

oy

TN
Rt gy

Head Office: - 3*” Floor, PT} Building 4- Parliament Street, New Delhi-110001
Page 1/ 1



From

To

Sir,

L1

Application Receipt NO..........cecuvernreernnnns .

Date...cueuueoreerercvireerenen .

APPLICATION FORM FOR CONSENT/AUTHORIZATION

General Manager (Projects)
NHIDCL, PMU-Anini
District Dibang Valley,

Arunachal Padesh

The Member Secretary,
Arunachal Pradesh State Pollution Control Board,

Papu Nalah, Naharlagun.

I/we hereby apply for

1.

3.

Consent to establish/Operate/Renewal of consent under Section 25 and 26 of the
Water (Prevention and Control of Pollution) Act, 1974, as amended.

Consent to establish/Operate/Renewal of consent under Section 21 and 26 of Air
(Prevention and Control of Pollution) Act, 1981, as amended.

Authorization / renewal of authorization under rule 5 of the Hazardous Wastes (M & H)
Rule, 1989, as amended in connection with my/ our existing/ proposed/ altered/
additional manufacturing/ processing activity from the premises as per the details

given below.

Part - A: General:-

Name, Designation, Office address with
telephone, fax numbers, e-mail of the
Applicant/ Occupier/ Industry/
Institution / Local Body.

Shri Arindam Handique,

General Manager (Projects),

NHIDCL, PMU-Anini,

Otd Bazar Anini, near district hospital,
Anini, Pin - 792101,

Arunachal Pradesh.

Tel No: 8527961970

Email: gmpanini.nhidcl@gmail.com

Country planning authoriwj
metropolitan devetopmenﬁ aub
designation authority \\

2. (a) | Name and location of the mdustrxat umt/k Location of the Project: Roing to Hunli in
Premises for which the apphcatlg vis" ot Lower Dibang valley District and Dibang
L3 Vﬁ&%y district.
Plot number name of Taluka, nd, 7 ’” =
District, also telephone ard faﬁe,num verdir e, N
Details of the planning p?frﬁ?’ssdon i ;.‘C) MORT&H ‘No. NH-
(b) obtained from the local bodw fT@w ands, 12013/32‘1‘2@16/;\:‘ P/SARDP-NE; Dated: 25-

01 2017., (Jgb No. SARDP- NE/Romg -Hunli-

y mﬁ}/M‘ P/2016 17-107)

(€)

Sy
Name of local body under whése

jurisdiction the unit is located an ,,v,_'v‘name 4
of the license issuing authority ™~

':""_,ny Commxssxoner Lower Dibang Valley

District & Dibang Valley District, Arunachal
Pradesh.

whi . .
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3. Name address with telephone and fax Shri Chanchal Kumar, Managing Director of
numbers of Managing Director / Managing | NHIDCL.
Partner and Officer responsible for 3rd Floor, PTI Building,
matter connected with pollution control | 4-Parliament Street,
and / or hazardous waste disposal. New Delhi - 110001
Contact No : 011-23461600
Fax No : 011-23711103
Email Address : info@nhidcl.com
&
Arindam Handique, General Manager (P)
NHIDCL., PMU-Anini,
Otd Bazar Anini, near district hospital,
Anini, Pin - 792101,
Arunachal Pradesh.
Tel No: 8527961970
Email: gmpanini.nhidcl@gmail.com
4(a) Are you registered as a small- scale N/A
industrial unit?
(b) If yes, give the number and date of Does not arise
registration
5. Gross capital investment of the unit Project Cost is 1037.18 Cr.
without depreciation till the date of
application (Cost of building, land, plant
and machinery). (To be supported by an
affidavit, Annual Report or certificate
from a Chartered Accountant. For
propeosed unit (s), give estimated figure)
6. If the site is located near sea-shore/ Road is parallel to Dibang River at a
river bank/ other water bodies; indicate | distance of more than 100mtr.
the distance and the name of the water
body, if any.
7. Does the location satisfy the N/A
requirements
Under relevant Central / State Govt.
notifications
Such as Coastal Regulation Zone,
Notification of Ecologically Fragile Area,
Industrial location Policy, etc? If so, give
details.
8. If the site is situated in notified
industrial estate
(a). Whether effluent collection, treatment
and disposal system has been provided by
the authority?
(b). Will the applicant utilize the system if
provided?
(c). If not provided, details of proposed
arrangement.
9. Total plot area, built-up area and area
available for the use of treated sewage/ | Does not arise.
trade effluent.
10. Month and year of proposed Project Appointed Date is: 05.03.2018

Commissioning of the unit.

11.

Number of workers and office staff

Executives=08 Nos, Supervisors= 12 Nos &




Workmen= 520 Nos as on 18" April 2022.

12.(a)

the premises in respect of which the
present application is made?

reference to plant site.

Do you have a residential colony within Yes

If yes, please state population staying. Camps at Km 13.000, 20.000, 24.000,
55.000, 60.000, 65.000, 72.000 are within
Indicate its location and distance with ROW.

List of products and by-product
manufactured in tones/ month or
numbers / month (Give figure
corresponding to maximum installed
production capacity)

Project: Construction of 2-Lane NH.
No By-Product.

14

Chemical with annual consumption
corresponding to above stated production
figures in tones/ month or Kl/ month or
numbers/month,

List of raw materials and process N/A

15

reachoftheproducts
showinginput,output,qualityandquant
ityofsolid,liquidandgaseouswastes,ifa
ny

fromeachunitprocess. (Tobesupportedby
flowsheetand/or
materialbalanceandwaterbalanceshee
t).

Descriptionofprocessofmanufacturefo | N/A

Part- B:

Waste Water aspects:-

16. (i)
(i)
(iii)
(iv)

(v)

Waterconsumptionfordifferentuses(m?/day)
Industrialcooling,sprayinginminepitso
rboilerfeeds

Domesticpurpose
Processingwherebywatergetspollutedand
thepollutantsareeasilybio-degradable
Processing whereby water gel5 polluted and
thepollutants arenoteasilybio-
degradableand aretoxic.

Others such as agriculture,

gardeningetc. (specify)

Included in SL. No. (ii) for gardening.

i

17 Sourceof water supply, Name of Surface water from natural source.
authoritygrantingpermissionifapplicableandq
uantitypermitted

18 Quantityofwastewater(effluent)generated(m| N/A
3/day):

(1).Domestic N/A
(i1).Industrial: N/A
(111).Process: N/A
(iv).Washings: N/A
(v)BoilerBlowdown: N/A
(vi)Coolingwaterblowdown:

N/A

whs

Vw"‘///




(vii)DMPlant/Softening:

N/A

(viil).Plantwashings:

N/A

19.

Waterbudgetcalculationsaccountingfor
Difference between waterconsumption
andeffluent generated

N/A

20.

Presenttreatment of sewage / canteen
Effluent (Give sizes/capacities of
treatmentunits).

N/A

21.

Present treatment of trade effluent
(Givesizes / capacitiesof treatmentunits)
(Aschematicdiagramofthetreatmentscheme
with inlet / outlet characteristics
ofeachunitoperator/processistobeprovided.|
ncludedetailsofresiduemanagementsystem(
ETPsludge’s).

N/A

22.

(a)

Aresewageandtradeeffluentsmixedtogether?

No

Ifyes,stateatwhichstage-
whetherbefore,intermittentlyoraftertreatme

Does Not Arise.

Capacityoftreatedeffluentsump,GuardPond
ifany.

Does Not Arise.

(vi).

(vii).

Modeofdisposaloftreatedeffluents,with
respectivequantity, (m*/day)
Intostream/river(nameofriver).

Into creek/ estuary (name of creek/
estuary).

intosea

Intodrain/sewer(ownerof sewer).
Onlandforirrigation onowned land/
leaseland.Specifycroppedarea.
Quantity of treated effluent reused /
recycled, m*/dayprovidealocationmap
ofdisposal arrangement indicating the
outlet(s)forsampling.

Provide a location map of disposal
arrangementindicating the outlet(s) for
Sampling.

Does Not Arise.
Does Not Arise.

Does Not Arise,
Does Not Arise.
Does Not Arise.

Does Not Arise.

Does Not Arise,

25.

(b).

Qualityof untreated / treated effluents
(SpecifypH and concentration of SS,
BOD, COD and specific pollutants
relevant to the industry. TDS to be
reportedfor disposal on land or into
stream/river.)

Does Not Arise.

Enclosea copy of the latest report of
analysisfromthelaboratoryapproved by
StateBoard/Committee/CentralBoard/
CentralGovernment in the Ministry of
Environment&Forests.Forproposedunit
furnishexpected characters tics of the

untreated/treatedeffluent.




Part - C: Air Emission aspects:-

Fuel Consumption

Coal| LSHS| FurnaceQil| Naturalas | Others(specify)

(a).Fuelconsumption(TPDIKLD)

(b).Calorific value

(¢).Ashcontent%

(d).Sulphurcontent%

(e). Other(specify)

27. (A).Detailsofstack(Process&fuelstacks) 1 2 3 4
(a).Stacknumber(s) N/A N/A N/A N/A
(b). Attachedto N/A N/A N/A N/A
(c). Capacity N/A N/A N/A N/A
(b). Fueltype N/A N/A N/A N/A
(e). Fuelquantity(TPD/KLD) N/A N/A N/A N/A
(f). Materialofconstruction N/A N/A N/A N/A
(g). Shape(round/rectangular) N/A N/A N/A N/A
(h). Height,m(abovegroundlevel) N/A N/A N/A N/A
(). Diameter/size,inmeters N/A N/A N/A N/A
G).GasquantityNm®/hr N/A N/A N/A N/A
(k). Gastemperature,0°C N/A N/A N/A N/A
(1). Existgasvelocity,m/sec N/A N/A N/A N/A
(m). Controlequipmentprecedingthestack. N/A N/A N/A N/A

(tobe supportedbyrelevantdocument)
(Attach specification includingresiduemanagementsystems of each of the
controlequipmentinindicatinginlet/outletconcentrationsofrelevantpollutants)

(B).Whether any release of No
odoriferouscompoundssuchasMercaptan
s,Phorateetc. arecomingout.

28. Doyouhaveadequatefacilityforco | Does Not Arise.
llection of samples of emissions
inthe form of port holes,
platform, ladderetc., as per
Central Board
Publication:"EmissionRegulation

sPart-HI"
(December1985).

29. Qualityoftreatedfluegas
emissionsandprocessermss10ns. (S
pecifyconcentrationof criteria
pollutants andindustry! process-
specificpollutantsstack-
wise.Encloses a copy of
thelatestreportofanalysisfromthe
‘approvedlaboratorybyStateBoard
/Central Board | Central
‘Government inthe Ministry of
Environment &Forests. For




proposedunits furnish
theexpectedcharacteristicsofthe
emission.)

Part -D:- Hazardous Waste Aspects.

30.(a) | WhethertheUnitis No
generatinghazardouswasteasdefin
edllltheHazardousWaste(Managem
entandHandling)Rules,1989,asamen
ded.

Ifso, thecategoryNo. N/7A

31. Authorizationrequiredfor* N/A

(i). Collection N/A

(ii). |_Reception N/A
(iii). | Treatment N/A
(iv). | Transport N/A
(v). Storage N/A
(vi). | Disposalofthehazardouswaste. N/A

32. Quantityofhazardouswastegenerat | N/A
ed(Kg/day)or(mt/month)

33 Characteristicsofthehazardouswas | N/A
te(s).(Specifyconcentrationofrelev
ant pollutants. Enclose a copy of
thelatestreportofanalysisfromthel
aboratoryapprovedbyStateBoard/C
entralBoard |
CentralGovernmentintheMinistryofE
nvironmentandForests.)
Forproposedunitsfurnishexpectedc
haracteristics.

34. Modeofstorage(intermediateorfinal | N/A
),(describe
area,locationandmethodology)

35. Present treatment of hazardous N/A
waste, ifany (give type and
capacity of treatmentunits)

36. Quantityofhazardouswastedisposed | N/A
Withinthefactory N/A

(i).] Outside the factory (Specify N/A
(i1).| location
andenclosescopiesofagreement)
(iii).| Through sale (Enclose N/A

documentaryproofandcopiesofagre
ement) :

dr—



(iv).
(v).

[D

QOutsideStatel N/A
UnionTerritory,ifyesparticularsof(i)&
(iii)above

Other(Specity) N/A

37
(a)

(b)

Doyouhaveanyproposalstoupgradethepr
esentsystemfortreatmentanddisposalof

effluent/lemissionsandl/orhazardouswaste
?

Does Not Arise.

ifyes,givethedetailswithtime-

schedulefor

the implementation and
approximateexpendituretobeincur

redonit..

Does Not Arise.

38.

Capitalandrecurring(O&M)expenditurevar
jousaspectsofenvironmentprotectionsuch
as effluent, emission, hazardous
waste,solid waste, tree plantation,
monitoring,
dataacquisitionetc.(givefiguresseparately
foritemsimplemented Itobeimplemented).

Expenditure on Plantation
(i) Implemented:3.8 Cr.
(il) To be implemented: 15.14 Cr,

39.

Towhichofthepollutioncontrolequipment,s
eparatemetersforrecordingconsumptionof
electricenergyareinstalled?

N/A

40.

Whichofthepollutioncontrolitemsareconne
ctedtoD.G.set(captivepowersource)toens
uretheirrunningintheeventofnormalpower
failure?

N/A

41.

Nature,quantityand methodof
disposalofnon-
hazardoussolidwastegeneratedseparately
fromthe process of
manufactureandwastetreatment.(Givedet
ailsofarea/ capacityavailableinapplicant'sl
and)

N/A

(if)
(iif)
(iv)
(v)
(vi)

(vii)

42.

Hazardous Chemicals -Give details
ofchemicalsandquantitieshan
dledandstored.

HSD- 24000 ltr at Km 13.000
HSD- 36000 ltr at Km 24.000
HSD- 12000 ltr at Km 72.000
HSD- 12000 ltr at Km 65.000
Engme Oil- 2000'ltr at: Km 13 000

IstheunitaMajorAccidentHazardunitasper
MSIHCRules?

Is the unit an isolated storage as defiried
undertheMSIHCRules?

IndicatestatusofcomplianceofRules5,7,
10,11,12,13and18oftheMSIHCRules.

Hasapprovalofsitebeenobtainedfromthec
oncernedauthority?




I

HastheunitpreparedanOff- N/A
siteEmergencyPlan?lsit updated?

Has information on imports of chemicals
beenprovidedtotheconcernedauthority? N/A
DoestheunitpossesapolicyunderthePLl |

Act? N/A
N/A
43. Briefdetailsoftreeplantation/greenbeltdeve | 15.00 Ha
lopmentwithinapplicant'spremises(inhect
ares).
44, Informationofschemesforwaste N/A

minimization,resourcerecoveryandrecycli
ng-implementedandtobe

implanted,separately.
45, The applicant shall indicate whether Does Not Arise.
(a) industrycomes-, under Public Hearing, if

so, therelevant documents such as EIA,
EMP, RiskAnalysis etc. shall be
‘submitted, if so,
therelevantdocumentsenclosedshallbe
indicatedaccordingly.

(b) Anyother additionalinformationthat No
theapplicantdesires to give.

Part -E: Additional Information:

46.  |/We further declare that the information furnished above is correct to the best of my/our
knowledge. '

47.  I/We hereby submit that in case of any change from what is stated in this
application in respect of raw materials, products, process of manufacture and
treatment and / or disposal of effluent, emissions, hazardous wastes etc. in
quality and quantity; a fresh application for Consent / Authorization shall be
made, and until the grant of fresh Consent/Authorization no change shall be

made.

48.  1/We undertake to furnish any other information within one month of its being
called by the Board/Committee.

49.  |/We agree to submit to the Board an application for renewal of Consent /

Authorization m two months in_advance: .«before the date of expiry of the

et )
Ge ener@ NN‘ANN

Name Armdam Handlque&%\@@" a\ ?Tadeﬁ






